
Amendment 17. In the Schedule to the principal Act,- 
of the Sche- 
dule, Act (i) for the words, figures and brackets "(See section lo)", 
16 of 1948. the words, figures and brackets "(See sections 10, 21 and 23)" 

shall be substituted; 

(3) in Part 1,- 

(a) in entry No. (1) for the figures, letters and words 
"the 1st day of January, 1940" the figures, letters and words 
"the 1st day of May, 1941" shall be substituted; 

(b) in entry No. (2) for the figures, letters and words "the 
31st day of December, 1939" the figures, letters and words 
"the 30th day of April, 1941" shall be substituted; 

(c) after entry No. (5) the following entry shall be 
inserted, namely : - 

"(6) The East Punjab University, if granted during 
the year 1948."; 

(iii) in Part 11, for entries Nos. (1) and ( 2 ) ,  the following 
shall be substituted, namely:- 

" (1 )  The Punjab University, Lahore, if granted before the 
15th day of August, 1947. 

(2) The Punjab State Medical Faculty, Lahore, if grant- 
ed before the 15th day of August, 1947". 

T [1E FINANCE COMMISSION (MISCELLANEOUS 
PROVISIONS) AMENDMENT ACT, 1955 

ACT NO. 13 OF 1955 

[22nd April, 19551 

o amend the Finance Commission (Miscellaneous 
Provisions) Act, 195 I. 

BE it enacted by Parliament in the Sixth Year of the Republic 

of lndia as follows : - 
sllort title. I. Thif; Act may be called the Finance Commission (Miscellaneous 

Provisions) Amendment Act, 1955. 
I 

Amendmat 2. TO sub-section (2) of section 8 of the Finance Commission (Mis- I 
of section 81 cellaneous Provisions) Act, 1951, the following shall be added at 

I 

Act 33 of 
J 

1951. the end, namely: - 1 
I 

"and any person so required shall, notwithstanding anything 
contained in sub-section (2) of section 54 of the Indian Income- 
tax Act, 1922, or in any other law for the time being in force, 1s ofrg*, 
be deemed to be legally bound to furnish such information 
within the meaning of section 176 of the Indian Penal Code." 450f1860. 
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